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[Mr. Speaker]

Amarsinh Chaudhari, Shri
R. G. Tiwari, Shri Krishna-
rao Patil, Shri E. V. Vikhc
Patil, Shri K. K. Shetty, Shri
Prabodh Chandra, Shri Amar-
nath Vidyalankar, Shri Chan-

dra Bhal Mani ‘Tewari, Shri
Jagdish Chandra Dixit, Dr.
Govind Das Richhariya, Shri
Sudhakar Pandey, Shrimati

Maya Ray, Shrimati Subhadra
Josh?, Chaudhry Dalip Singh,
Shrimati Mukul Banerji, Shri

H. K. L. Bhagat, Shri T.
Sohan  Lal, Shri Jagadish
Bhattacharyya, Shri GC. K.
Chandrappan, Shri E. R.

Krishnan, Shri Virendra Agar-
wala, Shri Satyendra Naravan
Sinha, Shri R. R. Singh Dco,
Shri  Frank Anthony, Shri
Samar Guha,

and 15 members from Rajya Sabha;

that in order to constitute a sitting of
the Joint Committce, the quorum
shall be one-third  of the total
number of members of the Joint
Committec;

that the Committce shall make a re-
port to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House 1clating
to Parliamentary Committees shall
apply with  such variations and
modifications as the Speaker  may
make; and

that this House do  recommend o
Rajva Sabha that Rajya Sabha do
join the said Joint Committee and

communicate  to  this Howse the
names of 15 members o be  ap-
pointed by Rajya  Sabha 1o the
Juint Committee.”’
The motion was adopted.

12.26 hos,

FORMER SECRF FARY OF SLALE SER-

VICE  OFFICERS (CONDITIONS OF

SERVICE) BILL. contd.
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service of the Crown in India and
who continued to serve after the
commencement of the Constitution
under the Government of India or
of a State the same conditions of
service as vespects remuncration,
lecave and pension and the same
rights as respects disciplinary mat-
ters or rights as similar thereto as
changed circumstances may permit,
as such persons were entitled to
immediately such commencement.
The concept of a class of officers
with immutable conditions of scr-
vicc is incompatible with the
changed social order.”

Tg WYE wewwRd MT qwew @
S HGF Hasae fHar, M F mizwa
314 F1 %A fFaT1 | SO IR UT T F
TR 92 & Hraea 9u fal H qdqarar
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Of onc thing I am quite sure that no new
order can be built up in India so long as
the spirit of the 1CS  pervades cur “ad-
ministration and our public services. ‘That
spirit of authoritarianism is the allv of im-
perialism and it cannot co-exist with free-
dom. Tt will cither succeed in  crushing
freedom or will be swept away itself. Only
with one tvpe of State it is likely to fit in.
and that is the Fascist type. Thaerefove, it
scems to me quite essential, that the 1CS
and similar services must  disappear  com-
pletely as such, before we can stare real
work on a new order.

dfFa 1972 & 5T T A7 97 qF FHg
nrp e qAr AUFH  (FAr &7 ve)
fagas aw AT 39 § w9 7 1 @
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It is also proposed to make it clear that
no former Sccretary of State Scr-
vice Officer shall be entitled or be
dcemed cver to have been ertitled
to claim pension in or on terms
of sterling or that his pension shall
be paid outside India.

T F(E W 7fadT 2 § 3§ uae & 7=
SaT uFe gfea afads &1 gga o1 F4r
& T ey o § S ;AL o mrdo Ho
Tdo HIT TS0 To UTHo ATIHAF & aid
| ag I oy AT gAT E WA ZA W B
Fia # ot feeafdy & 9w &1 &9 F@0
I1d o FfwT 79T Frer 558 fwar

Clauses (3) and (4) says that subjcct
to other provisions of the Act  ‘on  and
from the appointed day the conditions of
service as respects remuncration, leave, pen-
sion rights as respects disciplinary matters
and conditions of  service and  rights'.
Clause 5 says ‘Notwithstanding anything
contained in Sec. (3) and (4) an ICS Mem-
ber of the Indian  Administrative  Service
or an LP. Member of the Indian Police
Service as the case may be. holding a post
specified in the schedule or a post declared
by the Central Govt. to be equivalent of
such post, shall for so long as he holds that

post, be cntitled to that pay as indicated in
the Schedule’.
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A post declared by the Central Government
to e equivalent 1o such a post.
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1951 # St &6 HI TAwwd I919 T4
gfeaw tefafaefer afadw & fad ady

-
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“For the purpose of bringing the pro-
visions in any rules and rcgula-
tions made or deemed to have been
made under the All India Services
Act, 1951 or any rules, rcegulations
or orders applicable immediately
before the appointed day in rela-
tion to former Sccretary of Stalc
Services  Officers into accord with
the provisions of the Act, the Cen-
tral Government may, before the
expiry of two years from the ap-
pointed dav by order published in
the Official  Gazette make such
adaptations or modifications of such
rules, regulations and  orders,
whether by way of repeal  ov
amendment or as may he  neces-
sary.”".

FA 11 § HYA TF 735 a1d <@ & :

U oany diffieulty arises in giving effect
to the provisions of this Act, the
Central Government mav by gene-
ral or special order published in
the Official Gazette for the purpose
of rvemoving the difticulty make
such  provisions  not  inconsistent
with the provisions of this Act as
appear to be necessary or expedi-
ent.”.

FA 11 & w=ex #18 fedoe 78 3

CIF there is any difficalty, the Central
Government can issue any order in
order 1o remove that difliculty,”".

T ATE W AT 9 WX 11 FAT FENT 5
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2 39 3 AW AN § | 76 foAd | feey
F SETwME Ftaw & @r faere § 9
HUH A TGAT A& § :
“When the International Commission
of ‘Jurists met at Delhi in 1959,
they agreed on the declaration that
the intention was undoubtedly to
make it clear that the rule of law
is not tied to any nineteenth cen-
tury laissez-fuire, theory of propci
rule by the State, particularly in
regard to making social and cul-
tural matters, but on the contrarvy
that of the rule of law, far from
being opposed to the welfare State

is an essential instrument of its
purposes.”’.
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This was the opinion of the committee:
“We doubt whether Parliament itself
has fully reaised how cextensive the
practice of delegation has become
and the extent to which it has sur-
rendered its own functions in the
process and how casily the practice
might be abused.”’.
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“The Former Secrctary of State Ser-
vices Officers Bill, 1972.”.

TE AT & A & FIar faege 78
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SHRI C. C.

( DESAI  (Sabarkantha):
Mr. Specaker, it is the right of a Senior
member of a family to deliver what is

known as the funeral oration. As the
scniormost ex-ICS member of this House,
I propose to perform this painful duty. To
allay any flutter in the House, I would say
straightway that 1 have not got up to op-
pose the passage of this Bill. If you want,
[ am cven prepared to cast my vote in
favour of the Bill. But the indecent haste
with  which the tonstitutional amendment
was rushed in Dboth Houses pertaining to
the so-called privileges of the ICS and that
with which the substantive Bill is being

rushed through now makes me somewhat
sad.

The number of ICS officers has dwindled
considerably and we would have scen the
last of them by 1977 at the latest. No ICS
officer has exercised a privilege which may
even remotely be said to be deterimental
to public policy or in conflict with (he
sclf-respeor of the nation during the past
25 years of the post-independence era. The
record of .the ICS has been worthy of the
highest praise, judging from the speeches
made by our lcaders like the late Prime
Minister, Jawaharlal Nehru, and the late
Deputy Prime Minister, Sardar Vallabhbhat
Patel and the present  Prime  Minister,
Shrimati Indira Gandhi.

There may have been a case where some
member of the ICS may have pressed the
privilege of obtaining pension in pounds
sterling, but he has not won in the Supreme
Court, and thercfore it caunot be said that
the privilege has been excercised contrary
to public policy. With all that. if Govern-
ment want o abolish the privileges of the
ICS, I can have no objection. All I want
to say on this occasion is that you mity
abolish the so-called privileges of the 1GS.
but vou canuot abolish the brains of the
1CS; vou may take away théir pension. if
you like. but you cannot take away the!
capacity 1o live and to carn: you mavy ;"_
tive them carlier and you will be sorry 10!
it later: vou may cut short their lene .)th
no 1CS officer has bren known to take feave
at the cost of his work. Ministers 104y wax
cloguent against the 1CS on ahe floor of
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this House, but they arc known to eat
from thcir hands in the closed cabins of
the Secretariat.

SHRI INDRAJIT GUPTA: This is the
truest thing. ’

SHRI C. C. DESAIL: I know of many men
who criticise them in public and cringe
beforc them in private. This is obviously
a case, if I may"say so, of legislation in
haste and repentence at laisurc. When :the
history of this country comes to be writ-
ten, the 1CS will find a place of honour
therein. When the history of the ICS is
written, I have no douki—I am proud to
say so—it will be recorded in letters  of
gold.

There may have been a black sheep here
and there. But by and large—I rcpeat, by
and large—'t has been a service known for
its integrity, known for its devotion to
duty, known for its independent  expres-
sion ot views, known for its fearlessness in
the matter of giving advice to Ministers,
known for its high efficiency and known
also for its unquestioned loyalty to the
government of the day. The much-malign-
ed 1CS has been che finest instrument of
public administration that the
cver séen, and th's  country,
thome, has  cvery reason Lo be
this record.

being it
proud of

Before 1 close, 1 would say that the ICS
is dead, but the memory of the 1CS will
live for cver. Every member of the 1CS
has cvery reason to be proud of the ser-
vice to he has belonged and the bigh ae-
cord of its service to the mation. The body
of the ICS may be consigned to the ashes,
but the soul of the 1CS  shall burn for
ever.

I am not going into the merits of the
different provisions of the Bill. 1 could do
so, but, as my hon. friend Shri Daga said
just now, there have been several changes
in the terms and conditions of the sarvice.
But that is not my intention at this mo-
ment. I am mercly saying that the way in
which this Bill has been rushed has been
noy fa'r o the services whose brains have
been used o drvafe this Bill and who have
been used 10 prepare this Bill for Parlia-
ment. You may pass this Bill but, as I said
before, the ICS will live ftor over.

MR. SPEAKER: | think the sccond 168
gentleman also may add  his views. Shri
H. M. Patel.

SHRI H. M. PATEL (Dhandhuka): Siv.
I wish o make a few observations on this
Bill. not so much with veference to the
1GS as sucl,

MR. SPEAKER: Not a
but a speech.

funcral aorvation
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SHRI H. M. PATEL : No: a funcral
oration—but merely to say that the Govt-
ernment would do well go into this ques-
tion of services or the organisation of the
services more thoroughly and in a .more
comprchensive manner. It is not enough
just to take away certain privileges, ctc.,
of a major service, and think that you
have done your task. You are taking away
those privileges may be because you [cel
this is a socialistic age and there should
not be any privileges. But I think what is
important in a democracy, and above all,
‘n a welfare State, is that you should have
an cflicient civil service, an clhcient civil
service which is capable of giving not loyal
service but an independent  service. At a
certain level, the level at which the 1CS
officers were functioning, it was cxpected
mdependent,  fearless ad-
vice. I hope that that same spirit  will
continue.

But how can it continuc? Only if you
really call a halt to this continuous snip-
ing at vhe civil service day in and day out.
There is no attempt even to consider who
is at fault. It is almost always assumed,
whenever anything goes wrong, that it is
the civil service, i is  the  bureaucracy
which is at faulk. Almost cvery paity scems
to think that that is a good thing to do.
Undoubtedly, democracy in a weltare State
has to run with a burcaucracy. There is
nothing wreng in a burcaucracy. You can
not run an administration  without a
burcaucracy. Burcaucracy is an  essential
instrument for a democracy. Therelore, 1
sav that this kind of denigration of the
civil services should  stop,  because  other-
wise. you will not have the kind of clh-
cient civ’l service that is absolwicly cssen-
tial for the satisfactory functioning of the
Government.

Why is it that so many of the projeas
of Governmentg are going  wrong  coday?
They may be all right on paper. But it is
at the implementation stage that they go

wrong. 1 would like to make some obser-
vations  regarding  the  numerous  services
tha: arc in cxistence today.  There  are

something like 40 Central services, besides
the TAS and the Indian Audit and Accounts
Serviee. It is interesting to sce that oxeept
in regard to ¢he TAS and possibly the IPS.
the other serviges have not been drawn up
from a carcer point of view. You have, for
instance, today the head of the Geological
Scrvice--the only senior post in that ser-
vice-—whose pay is Rs. 2,500, T th'ok. Yet
it would be admitted that the geological
service has a very vital role to play in our

future development. It is desivable  that
vou rearuit o this service  able and  cfi-
cient men. But you will atuact such men

only if you give them the prospect of a
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proper, satisfactory career. You have in the
Central services, medical service, Cental
engineers service, ctc. People in such ser-
vices have nothing to hopc for than pcr-
haps Rs. 1300 at the end of 20 years ser-
vice. Is that the kind of pay structurc
which will cnable you to get a satisficd
service? They may come in this scrvice be-
cause there is nowhere clse for them to
go.

Take for instance an officer who cnters
the Central Health Service. It will take 20
or perhaps 25 years for him to come into
the grade of 1300—1800 whercas an 1AS
officer gets this grade in perhaps 8 or 9
vears. 1 do not suggest that there is any-
thing wrong with the pay structure of the
IAS but 1 do sugges: that something necds
to be done about the pay structures of
other services.

Similarly, sce the engincers in the Cen-
tral Water and Power Commission.  You
have first class engincers who even after 20
vears of service do nog got into <he 1300--
1800 grade. Do we waut really first class
engineers to get into that scrvice. If you
need them and if you want to have them
sutisficd and not look for ouside sources of
income, I think it is desirable that you
vive some more and urgent thought to the
pay structare for these services.

T shall not go into the position in other
services. One could refer to the Central
statistical service. It is the same thing. T
do net want to multiply these  examples.
But I should urge upon the Government
that it is very necessary for them to look
at the structure of these services in a
comprchensive manner and sce o it that
all the services do have proper career pros-
pects.

Fyen in regard to the TAS, there is a
certain carclessness in the way  in which
the TAS serviee is organised. When the IAS
was organised there was hope that it would
be broughe up in the same way as  the
1CS. pardy. Tt was fele that they would
have considerable district experience, con-
siderable ticld experience which would  be
of value when they go to the Scerctariat in
the States and  later when they come
the Government of India. Today hardly
anv TAS officer works in the districts for
more than a couple of vears. That is not
satistactory, cither from his point of view
or from the po'm of view of the country.
it s very necessary for him to have, for
the kind of the work he is going to he
called upon 1o do Jater, a somewhat longer
spell in the districts heeause it is
distvict Jevel that he really
obstactes there me o he’ overcome  or
hundles to be vemoved and so on, This s
all T owould once again ke 10 mge o im-
press on the Government: do  not  rest

at the
learns  what
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satisficd with the abolition of the 1CS
which of course had been abolished already,
look to the satisfactory career planning in
all other services. What they call privileges
were nothing more than certain conditions
of scrvice, which had been assured to them
as part of the agrcement with the British
Government with whom these officers were
covenanted. In fact, the conditions of ser-
vice of the IAS today arc hardly less satis-
factory than those conditions. Indced, the
conditions of scrvice should always be satis-
factory. They merely give a certain sense of
security to those serving in the IAS and
other services. That sense of security should
be available to all the services, whichever
they are.

Finally, I would rciterate tha: if you
want the services to give good scrvice, if
vou want to give them a certain sense of
sccurity and a feeling that they are wanted,
it is very necessary that Governmeyt makes
up its mind to stand up for them and pre-
vent their being sniped at in season and
out of scason. If they arc at fault, by all
mcans there is a machinery for enquiring
into their activities. But let them not be
sniped at by persons who have no know-
ledge or no full knowledge, who may have
heard of something that has gonc wrong.
Th I think, is a very necessary picce of
advice which T think I am entitled to give.

SHRI INDRAJIT GUPTA (Aliporc):
Sir, my friend, Mr C. C. Desai, has lct the
cat out of the bag. I will leave it to Mr.
Pant (o reply to him when he charges the
Government, quite rightly in iy opinon,
with putting up a brave front against the
ICS in public and cringing to them in pri-
vate. I have some things to say which may
be taken only as a sort of political speech,
but though T do not belong mysclf to the
family. . .

SHRI C. C. DESAT: You belong to that
family.

SHRIL INDRAJIL GUPTA: 1 was going
to say, chough [ myself do not belong to
the familv. T come from a family in which
there have been a good number of people
who were very proud of belonging to this
steel frame of the British administration. 1
hiave got nothing  personal  against  anv
individual member of  the 1CS. but I
would I'ke to know from Governmen: what
exactly is their purpose in bringing this
particalar Bill.  After all, it is not some-
thing which involves a very large amount
of money. ‘There are a very few officers left
and in the normal course, they would all
be retived within a few years, Why so much
hubb is bheing created about doing away
with their privileges, when in face we find
that the Bill does nothing of the sorte I
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do not know why Mr. Dcsai is talking of
funeral orations. As Mr. Daga rightly
pointed out, nothing is being donc away
with. The only privilege that is being
done away with is to claim pension in
sterling. Otherwise, everything is  preserv-
ed lock, stock and barrel. Lvery possible
loophole has been provided.

13 hrs.

SHRI C. C. DESAI: The pension is fixed
at Rs. 13,000 a year.

SHRI INDRAJIT GUPTA: Shri Dcsai
is saying that pension is confined only to
Rs. 13,000. A very painful thing, at least
in the 25th ycar of our independence. This
country in its wisdom, after 25 years, decid-
ed only the other day to sanction a pen-
sion of Rs. 200 per month to ({rcedom
fighters. Within fiftcen days of that, a Bill
is brought here guarantecing the old pen-
sion of Rs. 13,000 a vear for these few
gentlemen of the ICS. I do not uanderstand
what is the outlook of the government. If
you are not scrious about doing away with
privileges, do not Dbring the Bill; I can
understand that. Say that these few people
should be allowed to continue so long as
thev are in service and let them enjoy
their privileges and so on. But here is a
great, big propaganda machine let  loose
that we were doing away with some terrific
privileges.

If you rcad the provisions of the Bill,
nothing of the kind is there. Shri Chatter-
jee and Shri Daga have corvectly pointed
them out and I do not wish to labour that
point. But I will just remind the Housc
that in clause 6 of this Bill ample scope
has been provided whereby even after this
Bill is passed in both Houses, before it
comes into force on the appointed day.
extension of service can be given to any of
the existing ICS officers. So that, when it
comes into operation it will not apply to
all those who have rcached the age of a8
vears. because that proviso has been put in
here. Under that  proviso, the sevvice of
any of them can be extended before the ap-
pointed date on which the Bill will ceme
mto force.

Sccondly, i clause 6(a)(i) the language
is so clumsy and cumbrous T hope he will
clarifv it when he veplies -1 cannot under-
stand the meaning: it looks to me as if
there is some camoullage whereby a further
grace period of six months is heing given
to all these officers, cven though they huve
attained the age of 53, They can cary on
for another $ix months after attaining the
age of 58 vears also. If that is the meaning
of this clause. T would scek a clavification
from him as to why this is being done.
Why cannot i straightforward  provision he
nide that ambody who attains the age of
58 will he compuborily aetired? Of couyse,
you ¢ hive a peviod ol notite; thnee
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months’ notice can be given to those who
have reached the age of 58. But why not
state clearly that they will be compulsorily
retired at the age of 58 instcad of all these
camouflages, subterfuges and  loopholes
being provided here?

Secondly, as regards emoluments the
Statement of Objects and Rcasons says:

“It is proposed to' continue the exist-
ing terms since the Government do
not as a matter of policy favour
adverse changes in the conditions
of scrvice of Government scrvants
as respects pay and pensions dur-
ing their service.”

Then, what about this discrimination bet-
ween the ICS and the IAS, which is caus-
ing so much heart-burning and so much
feeling of grievance among the IAS officers,
which is precisely what promcted many
people to make this suggection for the abo-
lition of these privileges? But  here  the
Statement of Objects and Rcasons says that
the Government as a matter of policy docs
not want to make any adverse change in
the conditions of service of these 1CS offi-
cers as respects pay and  pension  during
thdir service. What is the mcaning of this?
We are only concerned with them durmg
their service:  we are not  concerned  with
them after that. It is their pay and pen-
sions we are concerned with in this case.

THE MINISTER OI STATE IN THE
AMINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): Pension comes alterwards.

SHRI INDRAJIT GUPTA: You are pre-
scrving  that also. I do not suggest for a
moment that nobody should have his exist-
ing salary or. il he has already vetived, his
existing pension, and that it should be cut
immediately. 1 am not advocating any such
thing. ILct them continue to get it. But,
suppose an ICS Joint Secrctary is promoted
as Scoretarv.  Why  should he not get the
salary which an TAS Joint - Sccretary  will
get when he is promoted  as  Sccretary?
For the present, if he is in the post of a
Joint Secrctary, let him get the salary he
is geuting, Tomorrow, if he is promoted (0
the post of Sccrctary,  according to this
Bill, he will get Rs. 4,000 as an 1CS Secre-
tary should get. My suggestion iz, no, to-
morrow. if he is promoted. he should be
entitled to that salary which an TAS officer

when he hecomes Sceretary is entitled  to.
Not more than that. The difference is not
much. The difference is Rs. 5000 Jt is not

a question of money. It is a question of the
principle hehind it In sevice, let him
get the pay he is drawing at the moment.
Uomarrow, if he  rvetives, let him get the
pension which an TAS gers on n‘l.ircmv‘nl.
Why should he get a guaanteed  pension
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of Rs. 13,000 a ycar> If you do not do

that, why are you talking about removal
of privileges?

In that case, I can understand Mr.
Patel's argument that unless you maintain
all these emoluments and pensions, and so
on, you cannot get the right class of offi-
cers and that, you must pay them well so
that they work well. 1 do not know whe-
ther that is the reasoning of the Govern-
ment also. But certainly, I think, this Bill
has been very  ill-timed  also in the sens:
that the people of this country will sce that
frecdom fighters who are recognised after
25 years of independence and  are  now
given Rs. 200 as pension and, at the samce
time, on the occasion of the silver jubilee
of independence, this Bill is brought here
guarantecing these few 1CS  oflicers will
continue to get a pension of Rs. 13,000
per year.

They say, they have rendered great ser-
vice to the country and so on. Many of
them may  have, I do not doubt, as ad-
ministrators rendered great service., But are
their services to be put on a higher planc
than the services rendered by treedom figh-
ters who gave all for their country? These
freedom fighters are now rewarded with a
pension of Rs. 200. I am not saving that
they should be given the same. But there
is no proper proportion. What will be the
outlook?

This stcel-frame has really put our
Ministers, our Government, also in a psy-

chological  straight-jacket and they arc
mesmerised by these ICS people.  Other-
wise, we would not have witnessed the

spectacle at the function at
on the 15th August when
were heing  given (o freedom  fighters.
There was a gentleman  standing  at  the
mike, making announcements and culling
on the freedom fighters from cach State to
stand up in their places and to come and
receive Tamra Patras. The gentleman who
was sclected (o do that job on that day
was a member of the holy family of ICS,
the Sceretary of the Home Ministry, M.
Govind Narain. They could not think of
finding anybody clse. I think, probably,
nonc of those frecedom fighters recognised
him or knew him as to who he was., Othcr-
wise, I do not doubt the fact that somc
of them might have taken it very badlv.
These people had  given  all  their lives
fighting against  British  tmperatism  for

Diwan-I-Aam
Tamra Patras

freedom  of the country. They  wae
al Diwan-I-Aam  to  give them  Tamra
Patras and they could not find anvbody
clse other than Mr. Govind Narain, ICS,

to stand before the mike and give instruc-
tions (o them, “Stand up in vour seats:
now advance and receive vour Tanwa Pat-
rus and all that.”
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I am told, in many States also, when
similar functions are being organised with
the District Magistrate performing the role
which was performed here by Mr. Govind
Narain, some old frecdom fighters have re-
fused 1o participate in this kind of func-
tion. Somcbody else could casily have been
sclected for it.” But it does not occur to our
Governmerit because they are mesmerised,
hypnotised, by the influence of ICS peo-
ple. I know what I am ralking about he-
cause my grand-father, my three maternal
uncles and my elder brother arc all mem-
bers of this holy family . . . .

SHRI K. C. PANT:
mesmerised by them.

SHRI1 INDRAJIT
narrowly.

You escaped  being

GUPTA: 1 escaped
Then, a reference has been made o the
Scheduled in which these Tour posts have
been guaranteed  scales of pav. Where is
the removal of privilegesz I do not under-
stand. If we are trving o bring about ad-
ministrative services.on par, 1 do not un-
derstand all this. You bave argued whether
they arce adequately paid or not, whether
you could attract the right type of people
or not. But at least there should not be
discrimination of this type between them.
That does not make for good administra-

tion. It is causing all sorts of problems.
Here is another provision which, of
course, 1 welcome on paper, but my com-
plaint is that it is mnever implemented.
Clause 6(b) says:
“the Central — Government shall have
and shall be dcemed always to
have had the power to require an
L.C.S. member of the Indian Ad-
ministrative ~ Service or an LP.
mewmber of the Indian Police Ser-
vice, in  consultation  with  the
Government of the State on whose

cadre he is borne " ete., ctc.
To do what?

to retire in public interest from
service on the date on which such
member completes thirty years of
qualifying service or attains fifty
years of age or on any date there-
after o be specified” in the no-
tice;”’

That is very good--if necessarv. he should
he asked to retire in public interest. But 1
would like o know whether this power
has cver been used. He may el us that it
may be used in future. Here it says that
this power has alwavs been held by the
Central Government. T would like to ‘know
from him  hce may please tell us when he
veplies the name of one, single. [CS offi-
cer who has been asked to retire in public
wierest betore he  reached his retivement
age.
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Mr. Decsai waxed eloquent about the
high standards, the brains and so on of the
ICS cadre. 1 do not know what sort of re-
cord every one of them had in the old
days of British. They can say that they
had to serve the Government which was
cmploying them. But this much I do
know that in those days at least therc was
some reputation of this service for personal
integrity. In the old days nobody could
think of alleging that an 1CS cofficer had
stooped down to things like corruption or
other  undesirable  methods. A certain
standard ol personal integrity was obscrv-
ed, whatever their  outlook  night have
been on the problems of the nation’s inde-
pendence and so on. But it is a regretable
fact- 1 have to say this—that those stand-
ards do not exist any more; may be, along
with cverything clse whose standards have
deteriorated in this country, the standards
of the ICS have also deteriorated.  And
today I would like to know, when so many
cases have been brought to the notice of
this House in which high ICS officers arc
involved— T am not going to name any of
them; T will refer to one or two of these—
in which these high officers had heen given
the responsibility of negotiating contracts
worth crores of rupees with forcigners for
various development projects and so on in
our country and which have led to huge
scandals, whether any action has been
taken against any 1CS officer. How can it be
taken when Mr. Desai says that you talk
about them bravely in public but in pri-
vate vou cringe before them, you to not
have the courage to do? He is saving, the
senior most member of ICS is saying this;
I am not saying; he is making that admis-
sion.

Take, for instance, the pipeline inquiry
which is going on hefore the Takru Com-
mission. Every day public allegations are
made that they arc refusing to produce rve-
cords before the Commission:  1CS officers
are involved; T do not want (o name theng

Sccretaries of Ministries are involved who
arc mcmbers of ICS. ..
AN HON. MEMBER : With the orders

of their Ministers,

SHRI INDRAJIT GUPTA: May be: it
is for the Minister to say. This wonderful
cross-bar  telephone  equipment, the cross-
bar cquipment which has been installed - -
the Minister on the floor of the House has
admitted—-is grossly defective. Flease find
out how this deal was negotiated, who was
the 1CS officer who was involved. Please
find out who negotiated the contracts with
G.E.C. and Bectels for the atomic power
plant at Tarapur and all the things which
have come to  light  subsequently about
them. You will remembher, Sir, the motion
of privilege which T had raised, which you
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were kind enough to send to the Irivileges
Committee, which is still pending bclore

them, about those remarks made before,
the Takru Commission—disparaging re-
marks as I consider them—about the ob-

servations of the Public Undertakings Com-
mittee in its 66th Report.

That brief given to that Counsel who
made those disparaging remarks who ap-
peared before the ‘takru Commission,
tricd to belittle the finding ol the Public
Undertakings Committce, that this is no-
thing, this is an emotional fecling they
have expressed which should not be taken
seriously. The gentleman who is active be-
hind that whole thing is the Secretary of

that Ministry who belongs to this holy
family. Has any action been taken? De-
partmental findings are on record about

these people, but  nothing is done and
nothing will, be done. I know nothing will
be done. They enjoy the privilege. Once
they have rctired from service, you cannot
take any disciplinary action against him
for any offence he might have committed
while in service. This was the biggest pri-
vilege they cnjoy. Many of them are uying
to run away and cscape because of this
loophole. But I do not find anything about
that in this Bill. I do not find it. You
please point it out and assure us. 1 remem-
ber one gentleman whom 1 am sure Mr.
Desai used to know-—I can name him be-
cause he is not in this country any more—
Mr. Bam had managed to retire just in
time and left this country and got away
and got a job in some foreign agency
abroad. If he had remained in this coun-
try, most serious charges were pcnding
against him. But, perhaps, as he had 1e-
tired. nothing could bave Dbeen  taken
against him and you would not be able to
touch him ecven.

This is the type of privileges they have.
‘These privileges give them the  power
which they have wielded behind the scenes
both at the time of the British and, regret-
tably, afier the Independence also.

Therefore, it is not the quantitative as-
pect of this Bill that we ave worried about,
as to what is the number of officers, haw
much money is involved, etc. etc. Those
are petty things. The main point was the
spirit behind this and the Government had
proclaimed that they were going (o take
such a big step in keeping with all their
new professions and  socialist  professions
and so on and, therefore, they wanted to
do away with this privileged class of ofli-
cers. But in each and every provision of

the Bill vou will find nothing has been
taken away. only they can longer  claim
their pension in sterling abroad.  Every-

thing clse is preserved intact.
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‘Therefore, all T wish to say in conclusion
is that we arc always supporting the pro-
claimed principle behind this  Rill but
when it has come before us in black aud
white, it has turned out to be an anti-
climax. The Government has reweated. It
is a case of one step forward and two steps
backward.

When it is the time to make an an-
noucement, they make one step forward
and when it is the time to implement ig,
they take two steps backwards. And that is
only for this reason which has been stated
here by my good friend, Mr. Desai, noth-
ing clse, that Ministers, he says, arc com-
pletely dependent on their ICS Sceretarics.
They cannot do anything without them.
They arc dictated to by them.

They cringe before them. They have got
an inferiority complex  before them and
my friend, Mr. Desai, quite justifiably
from his point of view, has rubbed it in
saying, ‘You can do away with us. But,
where will you find people with brains like
ours: Where will you find people with
capacity like ours?’. This kind of psycholo-
gical atmosphere is over awing the Minis-
ters here and in the States also we have a
similar experience and, thercfore, this Bill,
I am afraid. ..

I know, | am irritating the Minister a
bit.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
I said he is not challenging . ..

(Interruplions)

SHRI INDRAJIT GUPTA: MHc cannot
shut me out. What do you mean by that
he is allowing me to spcak. FHe cannot
shut me out. Only the Spcaker can shut
me out. .. (Interruptions).

[ mav say you do not agrce. How can you
agree? How can you agree publicly?

SHRI RA] BAHADUR: We dispute it.
We challenge it.

SHRT INDRAJIT GUPTA: Sir. any way,
we are very sorry veally at the shape of the
Bill. A very good principle has been an-
nounced and put forward, but it is heing
scuttled in the provisions of the Rill itself
and that is all T would like to sav.

RE. BUSINESS OF THF HOUSF -—contd.

THF.  MINISTER OF  PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSI'ORT (SHRI RAJ  BATIADURY:
May T just  say this i3 the wish of our
friends  from the  Scheduled  Castes and
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Scheduled Tribes also—that in view of the
fact that the implementation  report has
also got to be obtained and another report
may also be expected, that item may be
taken in the first week of the next session.

Ihat is their unanimous wish and I would
request you o kindly accept it.

MR. SPEAKER: Plcase do remember it.

SHRI RAJ BAHADUR: But you know
also, Sir. I am always expected to take the
entirc thing on my own. Therefore, 1 was
suggesting that certain items in the List of
Business tabled yesterday—I am referrine
particularly Mr. Chandrappan’s half-an.
hour discussion on the voting age to be
reduced from 21 to 18, that was in foday.
As for yesterday’s List of Business which
we may take up the second motion on the
Dircct Taxes Enquiry Commitiee’s report.
that we may take up on Monday bhccause
Mr. Gancsh is not here unfortunately.

SHRI JYOTIRMOY BOSU:

(Diamond
Harbour): Mr. Chavan

is here ...

SHRI RAJ] BAHADUR: May I wmake a
submission?  Another demand was made
which was of course not on the list of
h'uunuss; we had to accept it. (Interrup-
tion) ... Just a minute more pleasc. An-
other demand was from Mr. Samar Guha
that we should discuss the Indo-Pak com-

munique. That can be taken after the Half-
an-Hour discussion.

MR. SPEAKER: After the Bill is finish-
ced. ..

SHRI RA] BAHADUR: Yes. after the
Bill is finished. There is this Hall-an-hour

discussion and then discussion on Indo-Pak
Communique.

SHRI SHYAMANANDAN MISHRA
(Begusarai): Why not take it over till the
nest day?

SHRI RAJ BAHADUR: On Monday we
shall have two motions. We have got time
available today. One thing more. We were
being asked whether we can accept a dis-
cussion on the Indo-Pak Communique.
The External Affairs Ministry is agreeable
so that the hon. Minister will be here in
time today.

MR. SPEAKER: That can be there. but
what about the previous one?

SHRI RA] BAHADUR: That was on
the Agenda. Mr. Chandvappan’s Half-an-
hour discussion. The second one was My,
Jovtivomy  Bosu’s  discussion  on  Direct
Taxes Committee Report, and then there
was the discussion on F.C.Y. Now, Sir,
F.C 1 discussion and Direct Taxes Com-
mittee discussion ean be put on Monday.



